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SHRI P. C. SETHI: Therefore, Sir, be-
yond this, in the present circumstances, it
is difficult for me to spellout more than
what T have said. And 1 would again 3e-
quest for the co-operation of all the hon.
Members and the polirical parties in the
solution of the Punjab problem. (Inter-
ruptions),

SHRI KALYAN ROY: Sir, are you
satisfied with the reply? (Interruptions).

MR. DEPUTY CHAIRMAN: There
is no time left. -
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SHRI P. C SETHI: Sir, T have made
it in my statement very clear that whether
it is any Resolution or any Jdemand which
will go against the national integrity and
the unity of the country, the Government
will not accept. (Iaterruptions)

MOTION FOR ELECTION TO THE
ALL INDIA INSTITUTE OF MEDICAL
SCIENCES

MR. DEPUTY CHAIRMAN: Now we,
take up the Motion for election to the All°
India Institute of Medical Sciences.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Sir, T beg to move the
following Motion:

“That in pursuance of clause {G) of
section 4 of the All India Itstitute of
Medical Sciences Act, 1956 (25 of 1956)
this House do proceed to elect, in such
manner as the Chairman may direct, one
member from among thz members  of
the House to be a Member of the All
India Institute of Medical Sctences™

The question was put and the motion
was pdopted.

THE [.° "ZATED LEGISLATION
PROVI® - ‘MENDMENT) BILL 1982

THE DEPUT "~ MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] AMHULAM
NABI AZAD): Sir, T beg to move for
leave to introduce a Rill to amend certain
Acts to implement the recommendations
of the Commiitee on Subordinate Legisla-
tion regarding  publication and  lay-
ing of rules and other dJelesated legisla-
tion.
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The question was put and the motion
was adopted.

SHRI GHULAM NABI AZAD: Sir,
I iatroduce the Bill.

THE AIRCRAFT

(AMENDMENT)
BILL, 1982.

THE MINISTER OF STATE IN THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHA-
GWAT JHA AZAD): Sir, T beg to
move for leave to infroduce a Bill further
to amend the Aircraft Act, 1934.

The question was put and the motion
was adopled.

SHRI BHAGWAT JHA, AZAD:  Sir,
I intijoduce the Bill.

—

STATEMENT BY MINISTER
THE OCEAN POLICY

THE MINISTER OF S1ATE IN THE
DEPARTMENTS OF SCIENCE AND IE-
CHNOLOGY, ELECTRONICS, OCEAN
DEVELOPMENT AND THE DsSPART-
MENT OF NON-CONVENTIONAL EN-
ERGY SOURCES IN THE MINISTRY
OF ENERGY (SHRI C. P N. 5INGH):
Sir, T beg to lay on the Table a copy (in
English and Hindi) of ths Ocean Pclicy
Statement.

[Piaced in Library. See No. LT—3645
32].

THE INDIAN TOBACCO COMPANY
LIMITED (TAKING OVER or
MANAGEMENT) BILL, 1982.

SHRI RAM BHAGAT PASWAN
(Bihap): Sir, I beg to move for leave to
introduce a Bill to provide for the taking
over of the management of the under-
taking of the Indian Tobacco Company
Limited for a limited period in order to
secure the  proper management of  the
game.

The question was put and the motion
was adopted. .
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SHRI RAM BHAGAT PASWAN: Sir,
I introduce the Bill.

THE ONE FAMILY ONE JOB NORM
BILL, 1982

MR. DEPUTY CHAIRMAN: Shri
Syed-Shahabuddin—Not here.  Yes, Shri
Paswan.

SHRI RAM BHAGAT PASWAN: Sir,
T beg to move for leave to introduce a
Bill to provide for the adoption of the
norm of one-family one-job in publie
services.

The Qquestion was put and the motien
was adopted.

SHRI RAM BHAGAT PASWAN:
Sir, T introduce the Bill,

MR. DEPUTY CHAIRMAN:  Shri
Syed Shahabuddin. He is not here. Be-
fore we take up the further considera-
tion of the Constitution (Amendment)
Bill. T would like to inform hon. Mems-
beis that the Half-an-hour Discussion
has been postponed to the next Session.
The hon. Member has agreed to it.

THE CONSTITUTION
MENT) BILL, 1977

(AMEND-

(To amend articles 120, 210, imsertiom
of mew arficle 342-A and amendment eof
articles 343, 344, 346, 348 and 368.)
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